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quire  into irregularities  in securities and 
banking transactions. 

DR. YELAMANCHILI  SIVAJI (Andhra 
Pradesh)  : Madam, on a point of order. 
(Interruptions ) 

THE DEPUTY CHAIRMAN     :     We 
cannot have a discussion. What is your point 
of order 7 

DR. YELAMANCHIU SIVAJI: Madam, 
the report of the Joint Committee was widely 
published in the media somet'me back. What 
is the sanctity of the report when, without its 
being placed before Parliament, 't directly 
goes to the press, the media, and is circulated 
and discussed? 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu) : Who says so ? (Interruptions) 

DR. YELAMANCHILI SIVAJI : Let the  
Chair give the ruling. 

THE DEPUTY CHAIRMAN : Dr. Sivaji, 
the report o the Joint Committee which Mr. 
Ahluwalia is presenting is the authentic 
version which is allowed to be laid on the 
Table of the House. We do not allow reports 
appearing in the newspapers to be laid on the 
Table of the House. Shri Ahluwalia. 
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The matter should be cleared. It is very 

necessary. 

THE DEPUTY CHAIRMAN : I informed 
that we were sending a communication from 
the Secretariat to Mr. Satish Sharma. I 
'nformed. the House that it was being 
informed to him. I will find out again today if 
he can come today and I will ask him to give a 
clariflcat'on today itself. 

THE LEADER OF THE OPPOSITION 
(SHRI SIKANDER BAKHT) : Madam, he did 
not give any assurance as to when he is going  
to come to the House. He was there yesterday, 
This matter came up a long time back. There 
is a lot of evidence available. It is not only a 
question of what has appeared in the 
newsapers. They have made pertinent 
allegations. {Interruptions) I, myself, have a 
lot of evidence in my hand. If you permit me, I 
can lay it on the Table of the House. There is 
ample evidence. We waited the whole day 
yesterday. Why has he not assured the House 
as to when he is going to come before the 
House to make his position  clear  ?   
{Interruptions) 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh) : Madam, it is authenticated, 
documented,   evidence. 

THE DEPUTY CHAPMAN : Mr. JAIPAL 
REDDY, I had a talk with the Minister. In the 
Lok Sabha also, there is a demand that he 
should appear before 
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the House and give bis personal explanation. I 
said 'You please do it in the Rajya Sabha also 
because there is a demand'. We Will find out 
again and let you know before the rising of 
the House today. 

 

THE DEPUTY CHAIRMAN : Order 
please. (Interruptions)    I wll find out. 

SHRI SIKANDER BAKHT : The same 
thing you said yesterday also. He has not 
assured you as to when he is going to come to 
the Rajya Sabha. 

JHE DEPUTY CHAIRMAN : Just a 
minute please, Mr. Bakht. {lnterruptions) 
You can speak. If you do not want to hear my 
reply, all right, you can speak. 

According to the rules, I informed him, I 
informed the House. I have also written to 
him. The Secretariat has written to him. The 
notice given by Mr Mathur and Mr. Sukomal 
Sen is also being sent. As soon as we get it, I 
will inform you. Today, I will  inform  you. 

SHRI SIKANDAR BAKHT : lf he dots not 
come, what does the House do? 

SHRI V. NARAYANASAMY (Pon-
dicherry) : Then the Chair has to decide. 
(Inerruptions). 

THE DEPUTY CHAIRMAN : Then I Will 
take a decision. Yes, Shri Ahluwyia. 

SHRI JAGDISH PRASAD MATHUR : 
It any Member authenticates any paper, 
he   should  be  permitted  to  lay  it ---------.. 

THE DEPUTY CHAIRMAN : I am not 
allowing anyone to lay anything on the Table. 
{Jnterruptions). I am hot permitting. That is 
entirely up to the Chair to permit dr not to 
permit. (Interruptions). 
I

am not permiitting him. 

†Transleteration in Arabic Script. 

 

THE  DEPUTY   CHAIRMAN   :   What 1 
informed in the House, I abided by it 
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SHRl  SUKOMAL SEN (West Bengal) : 
Madam, I wish to draw the attention of the  
House  and the Government through you, to 
a Serious  development  in regard to the 
Government decision for privatising the 
Indian Iron and Steel Oo., called IISCO.    
This company is the oldest steel company of 
the country. It was national-ised in 1978 and 
35,000  workers are em-ployed in ths 
company. The Government, neglected the 
compeny for several years. Now the 
company has    fallen sick and the 
Government has decided to sell      it to a 
private party. All the trade unions of IISCO, 
namely the ATTUC,      CITU, INTUC,   
HMS  UTC,  have  decided    to uppbse  
privatisation.   Already   they  Went on 
strike for one day. The  steel  workers 
throughout,  the   country  went on strike All    
the steel plant workers went      on strike 
against privatization , but the Gov- 
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ernment remains  adamant  The  inions have 
demanded that SAIL should take the 
responsibility of  funding the company and 
running the company but SAIL is not comtog 
up, the Government  is not coining up. In this  
sitnation  the Govern ment has decided to sell 
it to private parties. 

Madam, today, i n the Lok Sabha      a Bill is 
being introduced for the privatiz-ation of IISCO. 
On this day in the whole Asansol-Kulti area of 
Bengal,        35,000 workers  in two  factories of 
IliCO  are on hunger Strike  and a general strike    
is organized,  and  a  bandh  is organized  in the 
entire area of  the state to      oppose 
privatization . This programme will      continue 
for two days and all the      unions have  dec"ded 
that  they wiH fight to the last   to  prevent      
privatizaion       because privatization  means 
death  o f the workers and      death of the      
company, and the workers wiU not allow this to 
happen. I erquest  the Government  to revise        
its decision of selling it to  private     parties and 
to revive the company through SAIL. That  is 
the demand of many     Members of  Parliament,  
different  political    parties, the West Bengal 
Assembly and all      the trade unions, including 
the NTUC. 

 

SHRIMATI KAMLA SINHA (Bihar) : 
Madam, it is a very serious matter. If 
the Government does not go by the deci 
sion that the workers are taking and if 
Govermnent does not sanction money for 
the opening and modernization of IISCO, 
then the matter will really worsen and 
the workers are going to fight tooth and 
nail ___(Interruptions).. 

SHRI  G. SWAMINATHAN (Tamil Nads) 
: Madam, SAIL has not come forward  I 
strongly recommend  that the West Bengal 
Government may take  it over because, instead 
of the company going  to private parties, if the 
West Bengal  Government takes it over, it will 
be better... (Interruptions)    the Govern- 

 
† Transliteration in Arabic Script 

mem of West Bengal  should not allow it to 
go to pirate parties. So I strongly recommeod 
that the West Bengal  Government should 
take it over. 
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SHRI JIBON ROY (West Bengal) : 
Madam, I shall take only two minutes. 

THE DEPUTY CHAIRMAN ; About what 
? 

SHRI JIBON ROY : The biggest public 
sector unit  in India, where I was working 
before joining this House, is being disdiantled. 
In this House an as-suraiice was given by the 
then hon. Minister, Mr. Mohan 
Kumaramangalam, when the IISCO was 
nationalised, that it would never be 
denationalised. That assurance was given. 
Now a Bill is being introduced. 

THE DEPUTY CHAIRMAN : That matter 
is over, Mr. Roy. 

SHRI JIBON ROY : The Bill is being 
introduced.  It  is  the  greatest  breach  of 

trust of Parliament, of the House and of the 
steel workers in Ind-a. I Would request you to 
convey a message of displeasure of this 
House to the other House that we do not want 
this biggest company to get denationalised. 

 

SHRI     MOHAMMED      AFZAL alias 
MEEM AFZAL   :  Madam,.. 

THE DEPUTY    CHAIRMAN  : What is 
your problem ? 
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THE DEPUTY CHAIRMAN  :  I    am 
not allowing a discussion on it any more.  
Please. 

SHRI   MOHAMMED   AFZAL alias 
MEEM AFZAL : Madam, it is a very serious 
matter. I want the Government to respond. 

SHRI S. JAIPAL REDDY : There is a need 
for the Government to respond. 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL : Why is the Government not 
responding ? 

SHRI S. JAIPAL REDDY : While the 
Government has announced that it would 
implement the scheme of reservations for 
backward classes, we would like to know 
what exactly are the steps the Government has 
taken and how the Government is going to 
expedite the process. We have the Minister of 
State for Personnel here. She must be able to 
answer the questioii- 

THE DEPUTY CHAIRMAN : Yes, Mr.  
Saurin  Bhattacharya. 

SHRI S. JAIPAL REDDY -.Why 'has the 
Minister chosen to be a silent ■spectator 7  
(Interruptions) 

SHRI MOHAMMED AFZAL alias MEEM 
AFZAL : She has to answer. The Government 
must come  out. 

 
SHRI S.  JAIPAL REDDY   :   Madam, 

the proof of their sincerity lies in its 
implementation. 

THE DEPUTY CHAIRMAN : Allow him  
to  speak.  Mr.  Saur'n  Bhattacharya. 

SHRI S. JAIPAL REDDY : It is a very 
important matter. Madam, the Supreme Court 
has upheld the Order.... (Interruptions) 

SHRI   S.   VIDUTHALAI      VIRUMBI 
(Tamil Nadu) : Madam, their silence clearly 
shows that' they do not have interest for that 
community  They are only giving lip-service. 

SHRI S. JAIPAL REDDY : Madam, why  
is  the  Minister a silent spectator ? 

THE  DEPUTY     CHAIRAN   :   Please 
sit down. Mr. Afzal, you just get up and speak 
anything which comes to your mind and then 
you expect the Chair tn ask the Government to 
react 'mmedJately. This is not the procedure. I 
should follow the exact procedure. If you 
want any inquiry from the government, give 
proper notice. I would see that the Gov-
ernment is given that notice, {lnterruptions) 
No. I would not allow. I am not allowing. 

SHRI S. VIDUTHALAI VIRUMBI : 
Madam, this relates to the policy. 
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SHRI MOHAMMED AFZAL alias 

MEEM AFZAL : Why are they not res-
ponding  ? 

THE DEPUTY      CHAIRMAN   :   Mr. 
Afzal,    please  sit down.    You did     not 
give notice. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : I agree with you that I have 
not  given  notice.  So many times 
when   Members   raise   an   issue   lite   Go-
vernment   reacts 

THE DEPUTY  CHAIRMAN   .       The 
Government is not reacting. Give a proper 
notice. Then' we will see what to do. 

 
THE   DEPUTY      CHAIRMAN   :   Shri 

Saurin Bhattacharya. No mote disturbance.  
Order, please. 

SPECIAL  MENTIONS 
PRIVATISATION   OF    METEOROLO-

GICAL SERVICE 
PROF.  SAURIN      BHATTACHARYA 

(West Bengal) : A news item came to be 
published in a paper named ''Aj Kal, which   
records   news  of  today   and  fore- 

 † Transliietation in Arabic Scrint. 

casts of what may happen tomorrow. There it 
has been said that a plan  has been hatched tq 
hand' over the Meteoro-logical Department of 
the country to a priate agency. The principal 
Meteorological Centre is going to be handed 
over to a private agency for commercial pur-
poses. Now, various organisations are being 
supplied meteorological data free of cost. The 
idea of privatisation is to commercialise this 
information. The detailed reasons for this are 
not forthcoming, but perhaps the... {Interrup-
tions) . 

THE DEPUTY CHAIRMAN   :  Please 
do not disturb when the Member is... 

SHRI G. SWAMINATHAN (Tamil Nadu) 
: Madam, I want to point out that the Minister 
is conveying a private information regarding 
Mandal to a Member. We wanted her to 
announce it here in the Chamber. She is 
conveying the information to him privately. 
We want a public  announcement. 

 
THE DEPUTY CHAIRMAN : It is not 

proper. When a Member is speaking you just 
get up and disturb. Khalilur Rahman Sahib, 
what he is talking, I do not know. It is very 
very impolite on your part. All of you get up 
and do not listen to the Member who has been 
identified by the Chair. 

Whatever you want to ask the Minister, you 
can ask after Prof. Bhattacharya completes his 
special mention. So 
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